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ll-1 THE GENI'RA.L A0Jt-iitU3TRATIVE TRIB'Jl-1--'"'L, JAIPUR BEl~C'.ti, 

JAIPUR 

* * * 

OA No.36/98 Date of order: 5-3-1998 

1. Bhagwan Singh S/o Shri Birdi, aged ab•:>ut 3 8 years 

res ljent of village Chokan:la, Post Kakarwa, Dis~ict 

Bharatpur, at present employed on the post of 

Gangman under ~I Baran, Kota Division. 

2. H ira Singh S/o Shri MO•:>l Chan:! aged ab·:>ut 33 years, 

C/o Bh:t(J\'lan Singh, Village Chokanda, Post Kakarwa, · 

District Bharatpur, at present employed on the post 

of Gangman under Prli Baran, Kota Divis ion. 

• • Applicants 

versus 

1. Union of India throtJ.gh Gen=ral Manager, western 

Railway, Churchgate, Mumbai. 

2. Divisional Rail\-1ay Manager (Estt .), weste:rn 

Railway, Kota Division, Kota. 

3. Assistant Engineer, \rlestern Rail\o!ay Baran, 

Kota Divis ion. 

• • Respondents 

Mr. Shiv Kumar, counse 1 for the applicants 

Mr. T .p .Sharma, counsel for the respondents 

CmAM: 

Hon 'ble l-lr. Gopal Krishna, Vice Chairman 

Hon'ble .Hr. O.P.Sharma, Administrative Merriber 

I_!E:r l-!£n'ble .Hr. Gopalpi~na, Vice__ch.~i~ 

Applicants, Bhagl'Ian Singh an1 Hira Singh, have 

prayed. for a direction to the re:spor:rlents to relieve 

them for joining duty at their place of posting at 

Ramganj tvandi pursuant t•:. the order dated 2 .9.97. 

The applicants have also prayed (f_QL)a direction to 

the respon:lents to pay their monthly salary w.e .f. 

2.9.97. 

2. we have heard the learned counsel for the part. ies • 
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Parties • counsel have agreed t·:) this matter being 

disposed of at the stage of admission. 

3. The applicants • case is that \'Jhile they were 

"i10rking on the post of Gangrran. a screening was 

conducted by the resporrlents and on completion of 

all the formalities the applicants have been regularised 

vide an order dated 2 .9 .97. The respondents have 

posted the applicants at Ramganj l-landi but they 

are riot being relieved for joining duty at their 

place of posting. The applicants requested the 

concerned authorities to serrl them to Rarnganj 

Mandi but respondent No.3 is n:: ither taking the 

applicants on duty nor is he paying their monthly 

salary. He has also not relieved the applicants 

to enable them to join duty at Ramganj Nandi. 

4. The resporrlents have stated in their reply 

that the applicants are absent from duty since 

21 .11 .97 arrl it is only after the applicants resurre 

their duty that they shall be relieved to enable 

them to join duty at the reH place of posting. 

So far as the quest ion .:,f payrrent of salary for 

the perlo:i from 2 .9 .. 97 to 2 0.11 .97 is concerned, 

the respon:lents are under an obligation to 

disburse the: sarre to them in vie\.._r of the fact 

stated in their reply that the applicants h.:Lve 

been absent from 21.11.97. The learned counsel 

for the resporrlents has stated that if the applicants 

report for d1.1ty before the PWI-Baran. they shall 

be taken on duty and thereafter relieved to join 

at Ramganj Mand i. 

5. In the circumstances, we direct the respondents 

to take the applicants on duty at Baran on the post 
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of Gangman as soon as they report for duty and 

thereafter relieve them fort.hw ith for joining ·at 

Ramganj Ma.ndi on the same post. The respondents are 

further directed to disburse salaz:y to the applicants 

for the period from 2-9-97 to 2 0-11-97. In regard 

to the s~lary from 21-11-97 onwaros, the applicants 

may make a representation to the concerned authority 

arrl if any such representation is made, the sarre 

shall be disposed of within two months of its receipt. 

6. The ~ is dis posed of accor:d ing ly with no 

order as to costs. 

(O.P.SGJ) 
Administrative ~mber 

. / 

, 

~RN 
(Gopa 1 Kr~shna) 

Vice Chairman 


